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THE MANIPUR CHILDREN 8L, 1578

(As passed by the Legislative Assembly, Manipur on 30-6-78)

AN
BILE A S

to modify the law for the care, protection, treatment, maintenance,
training, education and rehabilitation of neglected or delinquent
children and for the trial of delinquent children in the State of

Manipur.

BE it enacted by the Legislative Assembly of Manipur in the Tweaty
seventh year of the Republic of India as follows :

1. (1) This Act may be called the Manipur Children Act, 1978.
() It extends to the whole of the State of Manipur.

. (3) It shall come into force on such daie as the State Government
may, by notification in the official Gazette, appoint and
different dates may be appointed for different provisions of
this Act and for different areas of the State.
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Definitions. 2. In

(a)

2

this Act, unless there is anything repugnant in the subject or

context:—

“Bezging” means

(i) soliciting or receiving alms in a public place or entering on

any private premises for the purpose of soliciting or receiving
alms, whether under the pretence of singing, dancing, fortune-
telling, performing tricks or selling articles or otherwise;

(i) exposing or exhibiting, with the object of obtaining or exforting

(i)

(b)

©
(d)
©
©

(8).

),

®

alms, any sore, would, injury, deformity or disease, whether
of himse!f or of any other person or of an animai,

allowing oneself to be used as an exhibit for the purpose of
soliciting or receiving alms;

“Brothel”, “prostitute” “prostitution” and “public place” shall
have the mieanings respectively asSigned to them in the Suppres-
sion of Immoral Traffic i Women and Girls Act, 1956 (104 of
1956);

«Child”” means a boy who has not attained the age of sixteen
years or a girl who has not attained the age of eighteen years;

“Children’s Home” means an institution cs}ablishcd as such
by the state Government under sectiom 26;

«Court” means a Juvenile court established under Section 54
of this Act;

"‘ﬁdﬁgéfous'dr'qgf’ _:ﬁhall have "t}::e meaning assigied to it in
the Dangerous Drugs Act 1930 (2 of 1930);

“Institution”” means a Children’s home, Special School ora
remand home; ’

“Deﬁinvquent _child” mcins any child who has been found to

‘have committed and offience; .
‘“Fit person” means a person considered fit and appointed as

such by the juvenile court for custody of a child or adelinquent
child, who undertakes to bring up or to give facilities for
bringing up any child or delinquent child entrusted to his care
in conformity with the religion of his birth;
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(k)

(0

(m)
{n)

(0)

®)

“Guardian” in relation to a child or delmquent child includes
any petson who, in the opinion of the court having ‘cognizance
of any proceedings in relation to tbe child or definqﬁéht- cbild or
in which thecbild or delinquent child is concerned, has for the time
being the actual charge ot or control over the child or delin-

quent child;
«Neglected child” me:ns a child who—
(@) s found, begging or

(iiy is found without having any home, settled p'ace f abode
or any ostensible means of subsistanee or is found destitute,
whether he is an orphan or not; of '

(iii) has a pareat or guardian who is unfit to exercise or does
not exercise proper care and control over the child; or

(iv) lives in brothel or with a prostitute or frequently goes to

" any place "used for the purpose of prostitution, or is found
to asshciate with any prostitute or any other person who
leads an immoral, drunken or depraved life;

(v) frequenmts the company of any reputed thief or criminal or
" s otherwise likely to fall into bad  association or to be
exposed to moral danger or to enter upon a life of crime:

“place of safety” includes a remand home or children’s home '
or any other suitable place or institution, or any orphanage, the
occupier Or manager of which is willing tempogarily to receive
a child. B '

“prescribed” means prescribed by rules made under this Aect;

“Probétion Ofﬁ_ceif” mgans_ an officer appoiated as a probation
qﬁicgf bgder section 30 of ‘this Act or under the Probation of .
Oﬁ‘enders Act, 1958 (20 of 1958); '

«Remand home’’ means any institution or place established or
l:_gco_gn_i‘sqd by the State Government ~ under this Act for the
temporary reception of Children during the pendency of any
inquiry under this Act; - ' : o
TONyE W B n .

'Society” means a body or: association of individuals, whether

vt

jncorporated or not;
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@ «gpecial School’? means 4B institution esiablished by the State
Government ander section 252

(1) «§treet”” includes aly highway, public Bridge, road, lane, foot-
path, square, court alley or passage, whethet a thoroughfare or

not;

(s) “Supervision” means the placing of a child under the control
of a probation officer or other person  for the purpose of
the child by his parent,

securing proper caré and protection of
care the

guardian, relation or any other fit persod to whose
child has been committed. The expression sgupervision order”

shall be coustrued accordingly ;

() ‘‘State Government” means the Government of the State ot

Mapipur ;

() «yisitor’” means 2 person appointed by the State Government
for a specified period for periodical inspection of the instituions

and submission of report.

(v) Al words and expressions used but pot defind in this Act
apd defined in the Code of Criminal procedure, 1973 (2 of
1974y shall have the meanings assigned to them in that Code.

PART 11
NEGLECTED CHILDREN

. -
3, {1) If any police officer or any other person authorised bY
pehalf, by general Of special order, is of

the State Government in this ’
police officer,

q is apparently & neglected © ild, such

or other Pperson, may take charge of that person for bringing him

before 2 juvenile court.

~(2) Ween nformation is given to &% officer in-charge of 2 police
ny neglected child found within the Yimits of such!

Esta.tion about 2
he shall enter in a book to be kept for the purpose; the sub-’

station,
- gtance of such information and take such action thereon as he deems
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fit-and if such officer does not propose fo take charge of the child, he

shall forward a copy of the entry made to the juvenile court.

(3) Every child taken charge -of under sub-section (1) shall be
brought before the juvenile court within a period of twenty four hours
of such charge taken exciuding the time npecessary for the journey
from the place where the child had been taken charge of to the juvenile
court.

(4) Every child taken charge of under sub-section (1) shall,
unless he is kept with his parent or guardian, be sent to a remand
home (but mot a police station or jail) until he can be brought before
a juvenile court. ‘

4" (1) If a person, who in the opinion of the police officer
or the authorised person is- a neglected child, has a parent or guardian
who has the actual charge of, or control over, the child, the police
officer or the authorised person may, instead of taking charge of the
child, make a report to the juvenile court for initiating an inquiry
regarding that child.

(2)  On receipt of a report under sub-section (1), the juvenile
court may call upon the parent or guardian to produce -the child
before it and to show cause why the child should not be dealt with
as a neglected child under the provisions of the Act and if it appears
to the juvenile court that the child is likely to be removed from its
jurisdiction or to be concealed, it may immediately order his removal
(if necessary by issuing a search warrant for the immediate production
of the child) to a remand home.

5. (1) When a person alleged to be a neglected of child is pro-
duced before a juvenile court, it shall examine the police officer or the
authorised person who brought the child or made the report and record
the substance of such examination and hold the inquiry in the
prescribed manfier and may make such orders in relation to the
child as it deems fit. )

(2) Where a juvenile court is satisfied on inquiry that a child
is a neglected child and that it is expedient so to deal with
him, the juvenile court, may make an order directing the child to be
sent to a children’s home for the period until he ceases to be a child;

Provided that the juvenile court may, for reasons to be recorded,
extend the period of such stay, but in no case the period of stay shall
extend beyond the time when the child attains the age of twenty
years ; ,

Provided that the juvenile court may, if itis satisfied that having
regard tothe circumstances of the case it is expedient so to do, for
reasons to be recorded, reduce the period of stay to such period as
it thinks fit. ‘

(3) During the pendency of any inquiry regarding a child, the
child shall, unless he is kept with his parent or guardian, be sent to
a remand home for such period as may be specified in the order of
the juvenile courte
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Provided that no child shall be kept with his parent or guardiaz
if, in the opinion of the juvenile court, such parent or guardian i
unfit to exercise or does not exercise proper care and control over th?
child.

6. (1) If the juvenile court so thinks fit, it may, instead of
making an order under sub-section (2) of section 5 for sending th¢
child to a children’s home, make an order placing the child under th¢
care of a parent, guardian or other fit person, on such parent
guardian or other fit person executing a bond with or without surity
to be responsible for the good behaviour and well being of the chil¢
and for the observance of such conditions as the juvenile court ma
think fit to impose.

(2) At the time of making an order under sub-section (1) or a
any time subsequently, the juvenile court may, in addition, make af
order that the child be placed’ under supsrvision for any period no
exceeding three years in the first instance. E

(3) Notwithstanding anything contained in sub-section (1) or sulﬁ
section (2), if at anytime it appears to the juvenile court, on receiving
a report from the Probation Officer or otherwise, that there has beet
a breach of any of the conditions imposed by it in respect of the child
it may, after making such inquiry asit deems fit, order the child t¢
be sent to a children’s home. ' :

7. Where a parent or guardian of a child complains to the juvel
nile court that he is mot able to exercise proper care and control oveg
the child and the juvenile court is satisfied on inquiry that proceeding
under this Act should be initiated regarding the child, it may sen
the child to a remand home and make such further inquiry asit ma
deem fit and the provisions of sections 5 and 6 shall, as far as may
apply to such proceedings. '

8. In the case of child whose original place of residence lieg
outside the jurisdiction of the court before which g is brought, thd
court may, if satisfied after due inquiry that it is expedient so to do
send the child back to a relative or a fit person willin
to receive him and exercise proper care and control over him.

9. Where at anystage of a proceeding under this part the cour|
so considers it expedient in the interest of the child, it may make
such interim order as it thinks [it for the detention or continued
detention of the child in a place of safety, or for his committaf
to the care of a fit person who is willing to take care of him. |

PART I
SPECIAL OFFENCES IN RESPECT OF CHILDREN '

10. (1) Whoever having the actual charge of or control ov
a child abandons, exposes or wilfully neglects, or ill-treats a
assaults such child in a manner likely to cause such child unnecessar}
suffering or injury to his health shall be punishable with imprison
ment of either description for a term which may extend to six monthf
or with fine which may extend to two hundred rupees or with bothy
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"(2) For the purposes of this section injury to health includes
imjury to, or loss of, sight or hearing and injury to limb or organ
of the body and any mental derangement and a parent or other person
legally liable to maintain a child shall be deemed to have neglected
him in a manper likely to cause injury to his health if he wilfully
fails to provide adequate food, clothing, medical aid or lodging for
the child.

(3) A person may be convicted of an offence under this section
notwithstanding that actual suffering injury to health was obviated
by the action of another person.

... (4) Nothing in this section shall be construed to take away or
effect the right of any parent, teacher or other persons baving the
lawful control or charge of a child to administer punishment to
such child. .

.. 11..(1) Whoever for his own profit causes any child baving
the actual charge of or control over a child allows that child to be
in anystreet, premises or place for the purpose of begging or receiving
arms, shall be punishable with imprisonment of either description for

a term which may extend to onme year or with fine which may extend

to five hundred rupees or with both.

.. (2) ' The State Government may, by ootification in the official
Gazette, exempt from liability to punishment under this section any
clasg of persons in any district or place where tiis Act may be in
operation.

12. If any person is fouand drunk in any public street or other
public plice whether a building or not while having the charge of
a child apparently under the age of seven years and if such person
is incapable by reason of his drunkenness of taking due care of the
child, he may be arrested and shall, if the child is under that age
be punishable with fine which may extend to fifty rupees.

~13. Whoever in any public street or cther public place, whether
a building or not canses to be given to any child any intoxicating drug
or liquor except upon the order of a duly qualified medical practitioner,
or in case of sickness or other urgent cause, shall be punishable with
fine, which may extend to fifty ‘rupees. ‘

.14, It sbali be the duty of a police officer to seize any bidies,
cigarettes, tobacco or smoking mixture in the possession of a child
whom he finds smoking in any street or public place and any bidies,
cigarettes, tobacco or smoking mixture so seized shall be forfeited to
the’ State’ Government and every such police officer shall be authorised
search any child so found smoking but no girl shall be so searched
¢xcept by a female officer.

....k3. Whoever takes an article onpawn from a child whether
offered. by that child on his own behalf or on behalf of any other
person shall be punishabie with imprisonment of either description for
a term which may extend to one month or with fine which may extend
to one hundred rupees or with both.
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16. Wheever having the actual charge of or control over, child
between the age of four and eighteen allows or permits that child to
reside ia or frequent a brothel shall be punishable with imprisonment
of either description for a term which may extend to two years or
with fine whick may extend to oae thousand rupees or with both.

17. (1) Whoever having the actual charge of, or control over, a}
girl, under the age of eighteen years causes or encourages the seductionj
(which shall include inducement to indulge in immoral behaviour) orf
prostitution of that girls or causes or encourage any one other than her
husband provided his wife has attained the age of fourteen years toi
have sexual intercourse with her shall, on conviction be punished withg
imprisonment of either description for a term which may exterd to two;
yeaiis, or with fine which may extend to one thousand rupees or wit
both. . : ;

(2) For the purposes of this section a person shall be deemedi
to have caused or encouraged the seduction of a girl or to bave induced}
her to behave immorally if he has knowingly allowed the girl to consor§
with, or to enter or continue in the employment of, any prostitute, or;
person of known immoral character.

18. If it appears to a court on the complaint of any person that
a girl under the age of eightecen is being treated with cruelty by hefj
parent or guardian or that such girl with or without the knowledge{
of her parent or guardianis expesed to the risk of seduction or prosti-}
tution or of living a life of prostitution the Court may direct thet
parent or guardian to enter for a specific period into a recogizance
to exercise due care and supervision in respect of such girl

19. Whoever seduces or indulges in immoral behaviour with a girl
under the age of eighteen years shall, on conviction, be punished with
imprisonment of either description for a term whieh may extend to
two years or with fine which may extend to one thousand rupees or
with both. '

20. (1) Whoever secures a child extensively for the purpose of
menia] employment or for labour in a factory or other establishment, |
but in fact exploits the child for his own ends, withholds or lives on
his savings, shall cn conviction, be punished with fine which may}
extend to one thousand rapees. 2

(2) Whoever secure a child for any of the purposes mentionedj
in sub-section (1), and exposes such child to the risk of seduction,j
be punished with imprisonment of either description for a term whichd
may extend to two years or with fine which may extend to one thousand§
rupees or with both. - i

(3) Any person who knowingly avails himself of the labourf
of a child exploited in the manner referred to in sub-section (1)
or (2) or for whose immoral gratification such child is used shall bef
liable as an abstter. I

21. (1) Any Police Officer, not below the rank of Sub-Inspector}

or a person authorised in the manner prescribed may take to a placet
of safety any child in respect of whom an offence punishable underf

has been or there is reason to believe has been or i3 likely to bei



9 -

(2) A child so taken to a place of safety and also any child
who seeks r2fuge in a place of safety may be detained there until
he can be brought before the Court, but such - detention shall not,
in the absence of a special order of the court, exceed a period of
twenty-four hours exclusive of the time necessary for the journey
from the place of detention to the court and the court may make
such order as mentioned in Sub-section (3) or may cause the child to

be dealt with as circumstances may admit and require until the

charge made against any person in respect of any offence as aforesaid
with regard to the child has been determined by the oonviction,
discharge or acquittal of such person. ,

(3) Where it appears to the court that an offence as aforesaid
has been or is likely to be committed in respect of any child who is
brought before the court and that.it is expedient in the interests of the
child that an order should be made under this sub-section, the court
may make such order as may be deemed necessary for the care and
detention of the chiid for a reasonable time under this Act during the
pendency of the enquiry. °

22. (1) Where any person having the actual charge of or control
over a child has been:— .

(a) convicted of comumitting in respect of such child am offence
punishable under this Act or under Chapter XVI of the Indian
Penal Code, 1860, or ’

(b) committed for trial for any such offence; or

(c) bound over to keep the peace towards such child by any
court, that court may either at the time when the person is

so convicted - or committed for trial or bound over or at any

_ other time, order that the child be taken out -of the charge
and control of the person so convicted, committed for tral
or bound over and be committed to the care ot a relative

.of the child or other fit person named by the court (such

relative or other person being willing to undertake such care)
until he attains the age of cighteen years or for any shorter
period and that court or emy court of like jurisdiction may,
of its own motion or on the application of any person from
time to time by order amend, vary and revoke any such order.

(2) The court which makes an order committing a child to the
care of a relative or other fit person under this section may require
such relative or other person to execute a vond, with or  without
sureties, to be respomsible for the good behaviour of the child and
for the observance of such other conditions as the court may impose
for securing that the child may lead an honest and industrious life
and in addition order.that the child be placed under the supervision
of person named by the court.

(3) If the child has a parent or legal guardian no order shall
be made under this section unless.

(i) the parent or legal guardian has been convicted of or: com-

mitted for trial for the offence” or has been bound over to
keep the peace towards the child or cannot be found, or,.

Disposal of
child by or-
der of Court.
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(i) thecourt has reason to believe that the pa-ent or legal guardian
has either been party or privy 1o the offerice or kes by any
act or omission facilivited the offemce or is otherwise unfit

‘to have the care of the child.

‘Provided that if the courtthinks fit, it may, ¢r where such parent ot}
guardian gives an undertaking with or without sureties iu a prescribed{
form to the court allow such chiid to remain in the custody of suchf
pagent or. guardian subject to the supervision of # person named by§
the: court. i

(4) Every order under this section shall be in writing -and -anyg
such order may be made by the.court in the absence of the child andf
the. consent.of.any: person to undertake the care of the child in pursuance
of-apy such order shall be.taken in svch manner as the court may
shink sufficient to bind:him. 1

¢5) Where-aa order is made under this section and the convictionf
or order binding the person to Keen Lhe peace is set aside or the
person is acquitted, the order shall forthwith be void except with regarat
to..anything that may have been lawfully done under it.

(6) The court, instead of ordering the child to be committed to}
the care of arelative or other . person, may orderithat the child sha(l)!i?
be;seat 10 2 special school or children’s home. :

23. (1) If it appearsto a magistrate duly empowered under thiai
Act from information .on oath or solemu afficmation laid by any persong
who in the opinion of the magistrate is actiny in the interest of 2 childy
‘that there-is reasonable cause to suspect that— |

{a) the child has.been or is. being wilfully ill-treated or neglected inl
any place within its jurisdiction in a manper likely to causej
the . child unnecessary suffering or to be injurious “to his}
health; or

~(b) an offence punishable under this- Act or under Chapter XVI
of the Indian Penal Code, 1860, has been cor is being committed
in tespect of the child ;

‘the Magistrate may -issue a summon: in the first instance against thef
person Of *Persons ‘in whose care, custody or contro! such child is}
e produce. forthwith the said child 'n court, or may isiue a warrang
.autherizing any Police Officer nameéd therein to search for such - child
‘and.if it is found that he has been or is being wilfully il-treated
:or; neglected in the mapner aforesaid or that any offence es aforesaidy

4o and .detain him in a place of safety until he can be brough
.before the magistrate, or authorizing any. Police Officer to remove the
child with or without search, to a placs of safety and detaiz himg
there until he can be brought before the magistrate and the magistrate
Hefore-whom the child. is' brought may commit ~him to the care off
a relative or other fit perscn, in like manper, as if. the person:in whosg
chasge or control he was, committed: for trial for an offence. punishablef
-under this.Act ; ‘ a
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Provided that if the said child is in fhie custoly or control: of
a parent or guardian who being a female does not accordingto-the
custom and manner of the country appear in public, the magistrate
shall ordinarily issue a sumamon and the person to whom such summon
is issued shall be deemed to have complisd with the summons. if
instead of personally attending in court the causes the said child to
be produced in court.

(2 A magistrate issuing a warrant under this section may in his
discretion by the same warrant direct that any person accused of
any offence in respect of any cbild be aporehended and brought before
him, or direct that, if such person executes a bond with sufficient
sureties for his atiendance betore the magistrate at a specified time
and thercaiter until otherwise directed by the magistrate, the officer
to- whom the warrant is directed shall take such security and shall
release such perscn from custody.

(3) The Police Officer executing the warrant shall be accompanied
by the person laying the information if such person so desires, and
may also, if the magistrate by whom the warrant is issued so directs,
be accompanied by a duly qualified madical practitioner.

(4) In.any information or warrant under this section the name
of the child shall Bz giveru if known.

24. (1) If in any case in which 2 complaint has been made by
any perscn under section 23 the magistrate after such ifdquiry as he
deems necessaiy is of opinion that such information was false and
either frivolous or vexatious, may for reasons to be recorded
in writing direct that comipensation - ‘to such an amount not exceeding
five hundred rupess as e way deermiie be paid by such'informes
to the person agaiosl whom the information was laid.

(2) Beforc making any order for the payment of compensation, the
magistrate shall call upon the informer to show cause why he should
not pay compensation and shall consider any cause Which “such
informer may show.

(3) The magistrate 1ay by the order directing payment of the
compensation fuither order that in default of payment the person
ordered- to pay such compensation shall suffer simple imprisonment for
a period of thirty days.

(4) When any person is imprisoned under sub-section (3) the
provisions of sections 88 and 69 of the Indian Penal Code, 1860, shall,
so far as may be, apply. : :

(5) No person who lias veen directed to pay compensation under
this section shall by viriuc of such order be exempted from any civil
or criminal liability in rgespect of the information given by him but
apy amount paid as compensation shall be taken into account in any
subsequent civil suit relatmng to such matter

(6) An informer who has been ordersd to pay compensation
exceeding fifty rupees may appecl from the order as of such informer
had been coavicted on a trial held by the magistrate directing the
payment of compensation.
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(7) When an order for the payment of compensation is made
in a case which is a subject to appeal under sub-section (6) the
compensation shall not be paid to the person ordered to receive it
before the period allowed for the presentation  of the appeal has
elapsed or if anappeal is presented before the appeal has been decided
and where such order is made in a case which is not subject to
appeal the compensation shall not be paid before the expiration of one
month from the date of the order.

PART 1V

CHILDREN’S HOME REMAND HOMES, SPECIAL
SCHOOLS AND OTHER INSTITUTIONS

25. (1) The State Government may establish and maintain asg
many special schools as may be nesessary for the reception of delinquen
children under this Act,

(2) Every speciaf school to which a delinguent child is sent underg
this Act shall provide the child with acccmodation, maintenance andy
facilities for education but also provide him with facilities for th
development of his character and abilities and give him necessar
training for his reformation and shall also perform such other functionsy
as may be prescribed. :

(3) The State Government may, by rules made under this Act,
provide for the management of special schools. .

26. (1) The State Government may establish and maintain af
many children’s homes as may be necessary for tbe reception o0f
neglected children uader this Act.

(2) Every children’s home to which 2 neglected child is sent unded
this Act shall not only provide the child with accomodation, mainteg

for the development of his character and abilities and give him necessary
training for protecting himself against mora! dangers or exploitatiog
and shall also perform such other functions os may be prescribedt

(3) The State Government may, by rules made under this Ac
provide for the management of children’s homes. :

27. (1) The State Government may establish and maintain ag
many remand homes as may be necessary for the iemporary recept
tion of children during the pendency of any inguiry regarding them
under this Act. £

(2) Every remand home to which a child is sent under this Ack
shall not only provide the child with accomodation, maintenance ang
facilities for medical examination and treatmest, but also provide hig
with facilities for useful occupation. : '

(3) The State Government may, by rules made under this -n
provide for the management of remand home. . '
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28. (1) A commiitee shall be appointed by the State Government
for the control and management of every special or children’s Home
established under sab-section (1) of section 25 and sub-section (1) of
section 26.

(2)- A superintendent shall be appointed by the State Government
for each special school or children’s home who shall be the manager
of the special school or children’s home for the purposes of this Act,
under the control and supervision of the Committee.

29. (1) The State Government shall appointa registered medical
practitioner as 2 Medical Inspector for the purposes of this Act,

(2) The Medical Inspector may visit any Children’s Home,
Special School, or any other ipstitution established under this Act
at any time with or without notice to its manpager in crder to
report to the Chief Inspector on the health of the inmates and
the sanitary condition of the school or home.

Provided that where any such schoel or home is for the reception
exclusively of girls, a male registered ;nedmal practitioner shall not

visit such home or school without giving previous notice to the
manager thereof.

30. The State Government may for the purposes of this Act

appoint the following officers :—
(@ The Chief Inspector of institutions.

(o) Inspectors and Assistant Inspectors of institutions.
(¢c) The Probation Officer.
(d) Such other officers as may be necessary.

31, It shall be the duty of Probation Officer :

(a) to inquire, in accordance with the direction of a juvenile

court, into the antecedents and family history of child
accused of an offence, with a view to assist the court
in making the inquiry ;

(b) to visit neglected and delinquent children at such in-
tervals as the probation officer may think fit ;

(c) to report to the juvenile court as to the behaviour
of any neglected or delinquent caild 3

(d) to advise and arsist neglected or delinquent children
and, if pecessary, endeavour, to find them suitable
employment ;

(e ‘where a neglected or delinquent child is placed under
the care of any person on certain conditions, to see

whether such conditions are being complied with ; and

- (f) to perform such other duties as may be prescribed.
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32. (1) Powers and duties of the Chief-Ingpectors, Inspectort
and Assistant Inspectors of institutions shall te as those provided
under the provisions of this Act and the 1ules made thereundes
and in accordance with general or special order which the statd
government or any officer authorised in this behali may make fog
the purpose of carrying out the ptovisions of this Act. §

(2) Every institution under the Act shall be liable to inspectidig
at all times and in all its departments by the Chief Inspector, Ins-
pector or Assistant Inspector and shall be so inspected at least
once in every vear. 1

(3) The Chief-Inspector, Inspector or Assistant Inspector shall alsa
have a right to visit any institution at any time.

PART V
DELINQUENT CHILDKEN

33, (1) When a person apparently under the age of eighteen yearg
is arrested for a non-bailable offence and cannot be brought forthwithy
before a court, the officer in charge of the police station to which
such person is brought may, in any case and shail unless the offence igf
one of culpable homicide or is an offence punishable with deathi
or transportation, release him on bail if sufficient security is forth-¢
coming unless, for reascns o he recorded in writing, the officer believesj
that such release would being him into association witk any reputedi
criminal or expose him to mora! danger or that his release would defeat]
the ends of justice: ‘

Provided that where a girl apparenily under the age of sixteen}
years is arrested the officer in charge of a police station who has|
made the arrest or before whom the girl. is brought skall release}
her at omce if any person who is a relative of the girl or a society}
or institution of the same religious persuasion as the gir!, who in}

such sum of money as tbe officer considers sufficieni to produce
her before the court or to appear in her stead if required at the;
Police Station.

(2) For the purpose of this section the expression relative”
means parents, grand parents, brothers, sisters, uncies, aunts and firstj
cousins.

34. (1) Where a person apparently under the age of eighteen years
having been arrested is not released under section 33 or otherwise,
the officer-in-charge of the police station or such other officer who ha
arrested him shall cause him to be kept in a remand heme in th§
prescribed manner (bat not in a police station or jaily until he ca
be brought before a Juvenile court.

(2) When such person is not released on bail unider section 33(!)
by the Juvenile court, it shall, instead of committing him to prison,
raake an order sending him to a rémand home for such period
during the pendency of the inquiry regarding him as may be specified:
in the order. '
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35. A court, on remanding or committing for trial a child who isnpt
released on bail, shall order him to bz detained in the presciited manner.

36. Where a child is arrested, the officer in charge of the police
station to which th= child is brought shall, as soon as may be after
the arrest, inform :

(a) the parent or guardian of the child, if he can be feund, of
such arrest and direct him to be present at the Juvenile
court before which the child will appear ; and

(b) the probation officer of such arrest in order to enable him
to obtain information regarding tke antecedents and family
history of the child and other material circumstances likely
to be of assistance to the Juvenile court for making theinquiry.

37. (1) Where a child is charged with any offence or is brought
before a court on an application for an order to send him to an
special school, his parent or gnardian may, in any case, and shall
if be can be found and resides within a reasonable distance, be
required to attend at the court before which the cass is heard
during all the stages of the proceedings unless the court is satisfied
that it would be unreasonable to require his attendance;

(2) Where a child is’ arrested, the officer in-charge of the police
station to which he is brought shail require the parent or guardian
of the child if he can be found, to attend the court before which the
child shall be produced ;

(3) The parent or guardian whose atiendance shall be required
under this section shall be the pareat or guardian having the charge of
or control over the child ; :

(4) The attendance of ihe parent of a child shall ot be required
under this section in any case where the child was, before the iastitution
of the proceedings, removed from the custody or charge of his parent
by an order of a court.

(5} Nothing in this section shall be deemed to reGu re the
attendance of the mother or the female guardian of a <hild if such
mother or female guardian doss not according to custom, 1ippear i
public, but any such mother or female guardian may be represented
by an advocate or a duly authorised agent.

38. (1) Notwithstanding anything to the contrary contained in any
law, no court shall sentence a child to death or transportation of
imprisonment. for any term or commit him to prison in default of
.payment of fine :

- Provided that where a child who' has attained the age of
fourteen years has commitied an offence and the Juveniie court
is satisfied that the offence committed is of so serious a nature of
that his conduct and behaviour have been .such that it would not
‘be in. his interest or in the interest of cther children in a special
_school to send him to such special school and that none of the other
measures provided under this Actis suitable or sufficient, the children’s
* court may order the delinquent child to be kept in safe custody in
such place and manner as it thinks fit and shall report the case
for the orders of the State Government.

{2)- On. receipt of a report from a children’s court under sub-
sqct_ion (1), the State Government may make such arrangement in
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respect of the child as he ‘deems proper and may order such delin

queat child to be detained at such place and on such conditio}

as it thinks fit: , ;

Provided that the period of detention so ordered shall not excee

the maximum period of imprisonment to which the child could hay

NG, Proces, been sentenced for the offence committed.

ding under 39. Notwithstanding anything contained in the Code of Criminﬁ

Chapter VIII  Procedure, 1973 ( 2 of 1974) no proceedings shall be instituted and
g? t?:;g;?:ael order shall be passed against a child under Chapter VI of th
Procedure, said Code. ‘ .

1973 2 of -

1974) against

a child. . v
Orders that 40. (1) Notwithstanding anything to the contrary contained
may not be ~ any other law for the time being in force, no delinquent child shaf

passed against be sentence to death or imprisonment, or committed to prison #
delinquent  default of payment of fine or in default of furnishing security : i

chil )
ogem Provided that where a child who has attained the age of fourteek
years has committed an offence and the juvenile court is satisfied tha

the offence committed is of so serious a nature Or that his condud

and behaviour have been such thatit would notbe in his interest of

in the interest of other children in a special school to sénd him to suck

special school and that 'none of the measures proviced under this A

is suitable or sufficient, the juvenile court may order the delinquenf

child to be kept in safe custody in such place and manner as it think

fit and shall report the case for the orders of the State Government.

(2) On receipt of the report from a juvenile court under subf
section (1), the State Government may isake such arrangement if
respect of the child ashe deems proper and may order such delinquen}
child to be detained at such place and on such conditions as it thinks fit]

Provided that the period of detention 50 ordered shall not exceeq
the maximum period of imprisonment to which the child could hav§
sentenced for the offence committed.

Orders that 41. (1) Where a juvenile court is satisfied on inquiry that a child
maynotbe  has committed an offence, then, notwithstanding anytbing to the contrark
passed regar- . 3 o 2 e o 4
ding delin.  contained in any other law for the time being in force, the juvenilf
quent chil-  court may, if it so thinks fit. ’ A _
dren. (a) allow the child to go home after advice or admoaition ;
(b) direct the child to be released on probation of good condud
and placed under the care of any parent, gnardian or othef
fit person on such parent, guardian or other §t person executing
a bond, with or without surety as that court may requirg
for the good behaviour and well being of the child for auny
period not exceeding three years;
(¢) make an order directing the child to be sent {0 2 special school4
(i) in the case of a child over fourteen years of age, fof
a period of not less than three years ; %
(i) in the case of any other child, for a period until he¢
ceases to be achild : :

Provided that the juvenile court may, if it is satisfied that having
regard to the nature of the offence and the circumstances of the cas¢
it is expedient so to do, for seasons to be recorded, reduce the period
of stay to such period as it thinks fif.

-
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Provided further that the juvenile court may, for reasonms to be
recorded, extend the period of such stay, but in no case the period of
stay shall extend beyond the time when the child attains the age of
nineteen years ; -

{d) order the child to pay a fine if he is over fourtesn years
of age and earns money. '

(2) Where an order under clause (b) or (d) of sub-section (1)
is made, the juvenile court may, if it is of opinion that in the interest
of the child and of the public it is expedieat so to do, in addition,
make an order that the delinquent child shall remain under the super-
vision of a probation officer named in the order during such period
not exceeding three years; -as’ may be- specified therein, and may in

such supervision order impose such conditions as it deems necessary-

for the due supervision of the:delinquent child :

Provided that if at amy time afterwards it appears to the juvenile
court on receiving a repert from the probation officer, or otherwise
that the delinquent child’ has not beer of good behaviour during the
period of supervision, it may, after making such inquiry as it deems
fit, order the delinquent child to-be. sent to a special school.

(3) The juvenile court making a supervision order under sub-
section (2) shall explain to the child and the parent, guardian or
other fit person, as the: case: may be, under whose care the child
has been placed, the terms and conditiens of the order and shall
forthwith farnish one copy of the supervision order to the child,
the parent, guardian or other fit. person, .as the case may be, the
sureties, if any, and tbe probation officer. :

(4) In determining the special school, or any person to whose
custody a child is to be committed or emtrusted under this Act,
the court shall pay due regard: to: the religious denomination of the
child to ensure that religious ibstruction contrary to the religious
persuation of the child is not imparted to him.

42, Notwithstanding anything contained in any otker law, a
child who has committed an offence and has been dealt with under
the provisicns of this-Act shall: not saffer disqualification, if -any,
attaching to a conviction of an offence under such law.

43. Notwithstanding, anything contained: in. this Act, all pro- -

ceedings in respect of a child pending in any court in any area
on the date on which this Act comes. into:. force in that area, shall
be continued in that court as if this Act had not been passed and
if the court. finds that the child has. committed. an offence, it shall
record such finding and, instead of passing amy sentence in respect of
the child, forward the: child -to: the juvenile' court which shall pass
orders. in respect of that. child intaccordance with the provisions of
this Act as if it had been: satisfied on' inquiry under this Act that the
child has committed.the offence..

44, Any person: under whose supervision a child or delinquent
child has been placed by an order of a court under the provisions
of Part II and III of this Act shall, subject to rules made in this
betialf, have so far as it'may be possible, the same duties as Probation
Officer under the proceeding section.
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45. Where the Probation Officer or other person named in
an order of a court under the provisions of Part 11 and Part 1II
of this Act placing a child or delinquent child under supervision,
has died or is unable for any reason to carry out his duties, or
where it is made to appear that it is" desirzble that another person
should be appointed in the place of that officer or person, the court
may appoint anotker Probation Officer or person !o act in his place.

PART VI

MAINTENANCE AND TREATMENT OF PERSONS SENT TO
INSTITUTIONS UNDER THE ACT

46. The period for which a child or delinquent child is to be
detained in an institution shall be specified in the crder in pursuance
of which bhe is sert there and such period shall not be less than
two years in the case of .a delinquent child who at the time of the
order is over fifteen years and three years in the case of any other
delinquent children as the court may deem proper for his teaching _
and training but not in any case extending beyond the time .when
he will in the opinion of the court attain the age of twenty years.

47. The court which makes an order for the detention of a child
or delinquent child in an institution under this Act or for the committal
of a child or delinquent child to the cass of a relative or other fit
person, may make an order to the parent or such other person liable
to maintain the child or delinquent child for making or giving contri-
bution to his maintenance if able to doso in the prescribed manner.

(2) The court before making any order under sub-section (1) shall
enquire into the circumstances of the parent or other person liable to
maintain the child or delinquent child and shall record the evidence,
if any. in the presence of the parent or such other person, as the case
may be, or when his personal attendance is dispensed with in the
presence of his counsel.

(3) An order made under this section may be varied by the court
from time to time.

(4) The persons liable to maintain a child or delinquent child
shall for the purposes of sub-section (1) include any person in whose
keeping the mother of the child or delinquent child is at the time
when any order as aforeszid is made whether he is his putative father
or not and in the case of illegitimate, child his putative father :

Provided that where the child or delinquent child is illegitimate
and an order for his maintenance has been made under sections 125
and 126 of the Code of Criminal Procedure, 1973 (2 of 1974) the
court shall not ordinarily make an order for contribution against the
putative father, but may order the whole or any part of the payments
accuring due under the said order for maintenance to be paid fo such
person or persons a3 may be named by the court and such sum shall
be 1';I;aid by him, fowards the maintenance of the child or the delinquent
child,
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(5) Where a parent or other person has been ordered umder this
section to contribute to the maintenance of a child or delinquent child
he shall give notice of any change of address to the court which
passed the order and if he fails to do so without reasonable excuse
he shall be punishable with a fine which may extend to twentyfive
rupees,

(6) An order under this section may be enforced in the same
manner as an order under sections 125 and 126 of the Code of
Criminal Procedure, 1973 (2 of 1974).

(7) A child including delinquent child in remuneration or possessing
property yielding income shall pay such propostion of his earnings
as may be ordered by the Sfate Government towards his maintenance.

43, (1) When a child is kept in a children’s home or special
school, the State Government may, if it so thinks fit, release the
child from the children’s home ox special school and grant him a
written licence for such period and on such conditions as may be
specified in the licence permitting him to live with, or under the
supervision of, any responsible person named in the licence willing
to receive and take charge of him with a view to educate him and
train him for some useful trade or calling. '

(2) Any licence so granted under sub-section (1) shall be im
force for the period specified in the licence or until revoked or
forfeited by the breach of any of the conditions on which it was
granted.

(3) The State Government may, at any time, by order ia writing

Placing out
on licence.

revoke any such licence and order the child to return to the children’s

home or special school from which he was released or to any children’s
home or special schocl, and shall- do so at the desire of the person
with whom or under supervision the child has been permitted to live
in accordance with a licence granmted under sub-section (1).

(4) When a licence has been revoked or forfeifed and the child
refuses or fails to retura to thke special school or children’s home to
which he was directed so to return, the State Government may, if
necessary, cause him to be taken charge of and to be taken back
to the special school or children’s home.

(5) The time during which a child is absent from a special school
or children’s home in pursuance of a licence granted under this section
shall be deemed to be part of the time for which he is liable t{o be
kept in custody in the special school or children’s home :

Provided that when a child has failed to return to the special
school or children’s home on the licence being revoked or forfeited,
the time which clapse after bis failure so to return shail be excluded
in computing the time during which he is liable to be kept in custody,
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49, (a) Whoever knowingly assist or induces, directly or indirectly
a child or delinquent child cetained in or placed out on licence from
a special school to escape from the school or of any person with
whom he is placed out on licenice, or any child or delinquent child
to a special excape from the care of the person to whose care. he
Is committed under the provisions of this Act, or

(b) Knowingly harbours, conceal, conmnives at or prevents from
returning fo the special schoal or to-any person with whom he is placed
out on licence or to whose care heis committed under this Act, a child
or delinquent - child, who has so escaped or knowingly assists in or
connives at so doing, shall be bunishable with imprisopment of either
description for a term ‘Which may extend to three months o to a fine not
exceeding two hundred Iupees, or with beth.

50. Notwitbstanding anything to the confrary contained in any
other law for the time being in force, any police officer may take charge,
without a warrant 1 child vwho has escaped from special schoo] or
a children’s home or from the care of a person under whom he was
placed under this Act, and shall send the child back to the special
school or the children’s home or that persen, as the case may be

CIson

- ay, after giving the information to the court which passed the order

in respect of the child, take such Steps against the child as may be

51. (1) The State Government may direct any neglected child
or delinquent child to be transferred from apy children’s home or
special school within the State to any other children’s horme, special
school or institution of like a pature ig any other State with the
consent of the Government of that State,

(2) The State Government may, by general or special order, pro-
vide for the reception im a children’s heme or special school within
the State of a neglected child or delinquent child detained in a children’s
home or special school or lastitution of a like nature in any other
state where the Government of that State makes an order for such
transfer, and upon such tragsfer the provisions of this Act shall apply
to such child as if he had teen originally ordered to be sent to such
children’s home or special school under thig Act,

52. (1) The State Government |ay at any time discharge a child
or delinquent child from the care -of any person to whose care he ig
committed under this Act, either absolutely or on such condition as
the State Government approves,

(2) The State Government may at any time order a child or delin-
quent child to be discharged from any special school or remand
home or children’s home ej:her absolutely or on Such condition as
the State Government approves,

. {3) The State Governnment may order a delinquent child over
the age of fifteen years defained in am institution to be transferred
0 another institution establighed under this Act in the interest of
discipline or for other special reasons:
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Provided that- the total period of detention .of such delinquent
child shall not be increasec by such trinsfer.

53. (1) Where it appears to the State Governnzent ‘that any :child
kept in anp institution or in the care of a.fit sperson .under .any order
of a court is a leper or is -suffering rom .a disease ‘which is -decered
by the State Government in ‘the monrer prescribed comtagious (bere-
inafter called contagious disease), the tate iGovemment. may, by an
order setting forth the grcunds of belietf that the child is a leper or
is suffering from 2 contagious disease, order his removal toa lepér
asylum or other place of safe custody, to be kept and treated
as the State Govercment directs dusing the remainder -of the term tor
which he has been ordered to be kept or, if o the expiration of
that term it is certified by a medical officer that it is necessary for
the safety of the ckild or of others that he should be further kept
under medical care for treatment, then until he is discharged according
to law.

(2) Where it appears to the State ‘Government ‘that the child
kept in an institution or ip the care -of afit person under amy
order of court is .of unsound mind, thie State - Govermmrent may, by
an -order setting forth the grounds of belief that-the child is of vmscund
mind, order his removal toamental hospital er -other place of safety
to be kept and treated as the State Government directs during the
remainder of the term for which he has been ordered-to be kept or,
if on the expiration of that term it is -certified by a medicaM-officer
that it is necessary for the safety of the child or of - other reasons
that he should be further kept under medical care or treatment, then
until he is discharged according to law:

(3) Where it appears to the State Government that the cbild has
become of sound mind, or is cured of leprosy,.or of the comtagious
disease, tbe State Government shall, by an order, direct the person
having charged of the child if still liatle to be keptin custody to send
bim to the institution or fit person from where he was remioved, or if
the -child is no longer liable to be kept in custody, order him to be
discharged. :

(4) The provision of section 31 of the Indian Lunacy Act, 1912,
and section 14 of the Lepers Act, 1843 as the case may be, shall
apply to every child confized in a mental hospital or a leper asylum
under sub-section (1) or (2), and the iime during which a chiid is
confined in a mental hospital or a leper asylum under that sub-section
shall be recorded as part of the period for which he may have been
ordered by the court to be kept; :

Provided that where the removal of a child due to unsoundness
of mind or lepresy is immediately necessary. it -shall be opemed to
the authorities of the institution in which the child is kept to apply
to a .court having jurisdiction under the Imdian Lunacy Act, 1912,
or the Lepers Act, 1898, as the case may be, for an immedate order
of commital to mental hospital or a leper asylum.as the-.case anay be
until such times the orders of the State Goveinment cam be obtained in
th.c .matter.
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PART VII

POWERS AND FUNCTIONS OF €OURTS HAVING
JURISDICTION UNDER THIS ACT
Juvenile

Courts. 54, () Notwithstanding anything contained in the Code of
5 Criminal F'rocedure, 1973 (¢ of 1974), the State Govercmeni may, by
notification in the Ofiicial Cazette, constitute for any area specified in
the notific<tion, omne or more juvenile courts for exercising the powers
and discha:ging the duties conferred cr imposed on such court in re-

lation to children under this Act.

(2) Every juvenile court shall consist :(—

(iy a Judicial Magistrate of the Ist Class to be appointed
by the Governmesn:t as Presiding Officer ; and

(i) two social wcrkers one of whom may be a woman.
NOTE: For the purrose of clause (i) above a penal of
social workers is to be maintained by State Government.

Powers of 55. Save as otherwise provided in this Act.
Juvenile

Coart and (1) Where a juvenile court has been established for any local
other Courts. ,:ea guch court shali deal with all cases in which a child is charged
with the infringement of law and shall deal with and dispose of
all other proceedings under this Act, but shall not have power to

try .any case in which an adult is charged with an offence under
Part III, and ' :

(2) Where a Juvenile court has not been established for any
local d%ea, no court other than courts empowered under section 54 to
exercise the powers of the juvenile court shall have power to deal
with any case in which a child is charged with an infringement of
law or to d=al with or dispose of any other proceedings under this Act.

Srogedinge 56. (1) When a magistrate not empowered to exercise the powers
when o mant of a court under this Act is of the opinion that a child brought
strateis not  pefore him is a propsr perion to be seat to a special school or to
empowered  be and the dealt with ia any other manner in which the case may be dealt

to dPaSS -y with under this Act, he shall record such opinion and forward the
ool uncer  child record of the proceeling to the nearest juvenile court having

jurisdiction in the cuse or to the nearest magistrate empowered to
exercise the powers of a court under this Act.

(2) The court cr the Magistrate to whom the proceedings are
so submitted may make such further inquiry, if any, as the court of
magistrate may think fit and may pass such orders as the court oF
magistrate might have passe:l if the child had originally been brought
before or iried by hiia. :

No joint 57. (1) Notwithstanding anything contained in section 223 of
trialof child the €ode of Crimina. Procudure, 1973 (2 of 1974) or any other law
and adult in  for the tims being in force, mo child shall be charged with or tried
areas where  for any offence togetter with an adult, if a juvenile court has been

J;;;:?sﬂe court avlished for the ar:a where the trial of such case is to take place.

(2) If a child is accused of an offence for which under seetion
223 of the Code of Criminal Procedure, 1973 (2 of 1974), or any
other law for the tim¢. being in force, such child and the adult could,
but for the provision: of sub-section (1), have been tried together
the court taking cogn zance of the offenee shall direct separafe trials
of the child and the adult.



58. Save as provided in this Act, no person shall be present at
any sitting of a juvenile court except.

(a) the members and the officers of the court ;

(b} the parties to the case before t:e court and other persons
directly concerned in the case ivcluding the police officers
in plain uniform ; and

{c) such other persons as the court specially authorises to be

present.

59. If at any stage during the courze of a trial of a case or
procsedings, a juvenile court considers it expediont in the interest of
the child to direct any person including tie parsnt, guardian or the
spouse of the child bimself to withdraw, the court shall be entitled
to give such direction and thereupon such persoa shall withdraw.:£If
any person refuses to withdraw the court may take steps to remove
him.

60. If at any stage during the course of the trial of a case or
proceeding, the court is satisfied that the :ttendance of a child is not
esscantial for the purposes of the hearing ¢ the case or proceeding the

court may dispense with his attendance ard proceed with the trial of

the case in the absence of the child.

61. Notwithstanding anything contained in any law for the time
being in force, a legal practitioner shall not te entitled to aprear
in any case or proceeding before a juvenile court, in cases of neglected
children. Legal practitioner may however appear before the juvenile
court in cases of delinquent children in view of the provision under
Article 21 of the Constitution of India.

62, For the purposes of any order which a court has to pass
under this Act, the court shall have regard to the following factors:--
(a) the age of the child;
(b) the circumstances in which the child is living ;
(c) the reports made by the Protation Officer ;
(d) the religious persuasion of the child ; and

(¢) such other matters as may, in the opinion of the court

re'quire. to be taken info conmsideration in the interest of
the child. '

Provided that where a delinquent ehild is foind to have infringed
the law, the above factors_ shall be faken into cousideration after the
court has recorded a finding that he has infrizged the iaw.
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PART VIII
GENERAL AND MISCiALLANEOUS

63. A court shall not order the child or delinquest child under
thie age of tem years to:b: sent {0-an institction unless for any reason,
inci 1ding the want of a fit person of his own religicus persuasion
wh: is wiling to undertake the care of him, is satisfied that he cannot
be cealt with otherwise.

64. Every court in dealing with a child who is brought before it,
eithar as neecing care or as’ a delinquent or otherwise shall- have
regard to ‘he welfare of the child and shall in a proper case take
steps for removing him from undesirable surroundings and for securing
that proper provision is inade for his education znd training.

65. (i) No report im any newspaper, magazine or news sheet
of any enquiry regarding a child under this Act shall disclose the name,
address or school orany other particulars calculated to lead to the
identificaticn. of the child, mer shall amy picture of any such child be
published:

Providsd.that for reasons to be recordsd in writing the authority

- holding the inguiry may permit such disclosure, if in its opinion such

disciosure is in the interest of the child.

(2). Any person contravenng the provisions of sub-section (1)shall
te punishable with fine which may extend to ome thousand.: rupees.

66. Therteport of Trobaticn Officers or any other reports consi-
dered.by the court under sectior 63 shall be treated as confidential:

Providad that the comperent authority may, if it sc thinks fit,
communicate the substance thereof totbe child or parent or guardian
and am cpportunity of -producing: such evidence as may be relevant
to the matter stated in:the repest shall be given. )

67. (1) Where a person, whether charged with an offence or
not. is brought before any court otherwise than for the purpose of
giving evicence and it appears to the court that heis a child, the
court may make dus -inquiry as to the age of that person and for that
pursose may takes such evidence as may be forthcoming, and may
record a finding thereon, -stating his age as nearly as may be.

(2) A declaration by the court under the proceeding sub-section
as t3 the person brought befors it being under the age of eighteen
years shall, for the purposes of this Act, be final and no court shall
in aopeal or revision interfere with any such declaration.

68. (1). [n anycase where a child has been committed pursuant.
to a1y such order to the care of 2 person Who is not of the religious
denomin«titn of the child or who has not given such undertaking as
aforesaid, the court which made the order or any court of like juris-
diction shall, on the application of any person in that behalf and when
a fit person of the religious deaomination of the child is willing to
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undertake the care of the child, make amn order committing him to
the care of such fit person and such fit person shall give an undertaking
as aforesaid. .

(5) Where a child is boarded out, or where a child or delinquent
child is permitted by licence to live’ with any other person, the State
Government shall select for this purpose a person of the same religion
as tbe child or delinguent child, as the case may be, if such person is
available and if no such-person is availablea person who gives a satis-
factory undertaking that the child or delinquent child shall be brought
up in accordance with religion of such child or dclinquent child,
and if no such person is available then another person shall be selected
within the provisions of section 48.

(3) When a child has been committed to the care of a person
who gives an undertaking as aforesaid but the undertaking is not
observed the child shall be liable to be removed from the care of such
person and dealt with according to the provisions of sub-section (2)
of this section. : '

(4) Whenever any penson interested in the religion of the child
is informed of any attempt at conversion or tampering with his religion
he may apply to the court for an enquiry and the court on being
satisfied may issue an order removing the said child from tke custody
of such institution or person and hand over the custody of the ch:ld to
another fit person or institution.

69. For the purpose of this Act, a person shall be deemed to be
achild, f at the time of the initiation of any proceedings against him
ander this Act or at the time of his arrest' in connection with wkhich
any proceedings are initiated against him under this Act, such person
has not attained the age specified in clause (c) of section 2 :

Provided that if during the course of the proceedings under this
Act such person aitains the age specified in the said clause, the
proceedings already commenced shall be coantinued and orders ma) be
passed in respect of such person veder this Act as if such person was
a child notwithstauding 1o the contrary in this Act.

70. The provisions of sections 445, 446, 447, 448, 449 and 450
of the Code of Criminal Procedure, 1973 (2 of 1974) shall, so far as
may be, apply to bonds under this Act.

71. (1) Subject tn the provisions of this section any person
aggrieved by an order made by a court under this Act may, within
thirty days from the date of such order, prefer an appeal to the court
of session :

Provided that the court of session may entertain the appeal after
the expiry of the sail period of thirty days if it is satisfied that
the appeliant was prevented by sufficient cause from filing the appeal
in time.

(2) No appeal shall lic from ;—

(@) any order of acquittal male by the juvenile court in

respect of a child alleged to hav: cenmitted an offence;
or
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(b) any order made by a Court in respect of a finding that
a person is not a neglected child.

(3) No second appeal shall lie from any order of the Court of
session passed in appeal under this section.

72. The High Court may, at any time, either of its own motjon
or on an application received in this bebalf, call for the record of
any proceeding in which any Court or court of session has passed an
order for the purpose of satisiying itself as to the legality or propristy
of any such order and may pass such order in relation thereto as it
thinks fit.

73. (1) Save as otherwise expressly provided by this Act, a Court
while holding any inquiry under any of the provisions of this Act, shall
follow such procedure as may be prescribed and subject thereto, shall
follow, as far as may be, the procedure laid down in the Code of
Criminal Procedure, 1973 (2 of 1974), for trial in summons cases,

(2) Save as oth:rwise expressly provided by or under this Act,
the procedure to be followed in ‘hearing appeals or revision proceedings
under this Act shall be, as far as praticable, in accordance with the
provisions of the Code of Criminal Procedure, 1973 (2 of 1974).

74. (1) Without prejudice to the provisions for appeal and revi-
sion under this Act, any juvenile court mdy, either on its own
motion or ou an application received in this behalf, amend any order as
to the institution to which a child is to be sent or as to the person
under whose care or supervision a child is to be placed under the Act.

(2) Clerical mistakes in orders passed by a juvenile court or errors
arising therein from any accidental slip or omission may, at apy time,
be corrected by the juve=nile court either on its own motion or on
an application received in this bebalf. }

75.  Any person in whose ¢are a child is p'aced under the provi-
sions of this Act, shall, while the nrder is in force, have the like
coatrol over the child as if he were his parent, and shall be responsible
for his maintenance and the child shall continue in his care for the
period stated by the coort notwithstanding that he is claimed by his
pareat or amy other person.

76. The Prohation Officer and all other persons authorised or
eatitled to act under any of thie ‘provisions of this Act shall be deemed
to be public servants within the meaning of section 21 of the Indian
Penal Code, 1860.

77.  No 'suit, ptosecution or other legal proceeding shall be institu-

ted against any person for anything which is in good faith done: or
intended to be done under this Act, save with the permission of the
State Government, B : "
... 18 All or any_ of the pewers._conferred by tj:;his_ Act on the State
Government may be exercised or performed by such other officer and
subject to s ich conditions as the State Government may by notification
specify in that behalf, :
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79. (1) The State Governmert may .subject to the condition Rules.
of previous publication make rules for the purpose of carrying into
effect the provisions of this Act.

(2) In particular and without prejudice to the generality of the
foregoing powers, such rules may provide for all or any of the
following matters, namely :—

(@) the place at which, the days on whick, the time at which,
and the manner im which, a Juvenile court may hold its
sittings ;

(b) content of order committing children or delinquent children
to special schools or to the care of fit persons ;

(c) the appointment of visitors and their tenure of office ;

(d) the inspection of special schools or any other institution
established under this Act or after care organisations ;

(¢) the maintenance, educational and industrial, religion or moral
or other training of the inmates of special schools ;

{f) the ianternal management of special schools and children’s
home ; -

(g) the functions and responsibilities of special schools and
children’s homes ; '

(h) matters incidental fo the appointment, resignation and
removal of Probation Officers and the remuneration and
expenses payable to them ;

(i) duties of the Probation Officer ‘and his cunalification ;
{j) visit to and communication with inmates of special schools 3

{k) the punishment for oifences comfiitted by inmates of special
schools, or any other institution established under this Act

{l) the recruitment and training of persons appointed to carry
out the purposes of this Act and the terms and conditions
of their service ;

{m) the mannper of detention of children under arrest or remanded
or committed for trial ;

(n) the procedure to be adopted in juvenile courts ;

{0) the procedure to be adopted in any case or inquiry under
this Act before any court other than a Juvenile court ;

{p) the manner in which a child may be committed to the
care of a relative or other fit person, and the duties of
such persons and the supervision of such children ;

{9) the contribution by parents and other persons liable to
maintain children and delinquent children ;

{r) the boarding out of children and the licensing and supervision
of children and delinquent children and the submission of
reports regarding them ; |



